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(Order of the Bench delivered by 
Hon'ble Shri 8.N..Jayasimha, \!c). 

. . . 

The applicants are Casual Staff Artists working in 

Ooordharshan Kendra, Hyderabad. They have tiled this appli—

cation aggrieved by the orders issuedby the Director, 

Doordarshan Kendra, Hyderabad in his note dated 26-5-1989. 

2 	The applicants state that they have been engaged as 

Casual Staff Artists forvarious types of' works like Floor 

Assistant, Production Assistant, Makeup Assistant, General 

Assistants etc., from 1981 onwards. They were being engaged 

as per the requirement. By  the impugned note they are not 

being engaged as Casual Staff Artists restricting the en—

gagement to only those recruited after 1988. Aggrieved by 

these orders they have ?iLed this application seeking a 

direction to continue them as Casual  Staff Artist in their 

respective p'osts pending regularisation in the corresponding 

regular posts and:also relaxation of age Limit. -. 	 V 
I' 

The respondents filed a counter disputing the claimi 

tie gaa-t made by the applicants. 

We have heard Shri C.Suryanarayana, learned counsel 

for the applicant and Shri Naram Bhaskar ReO, Learned stai ding 

counsel for the Respondents. Shri Suryanarayana states that 
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similarly placed Casual Staff Artists had filed application8 

in the Principal Bench (CA 894/90 9  CA 2322/90 and CA 1775/90) 

and the decision rendered by the Principal Bench inthese 

cases apply to the applicants also. The Principal Bench in 

these cases considered thet.applicationd riled by Casual 

Staff Artists or Artists booked on assignment basis and after 

considering the points urged by the applicants and the counter 

riled on behalf of the Union Government, gave the following 

directions :- 

(i) Casual Artists who havebeen engaged 

for anagreegte period of 120 days, 

may be treated as eligible for re-

gularisation.r The broken period in 

between engag9rnent and disengagement, 

are to be ignored for this purpose. 

(ii)The responderts shall prepare a panel 

of casual Artists who had been enga-

ged on contract basis, depending on 

the length of service. The names of 

those who have not been regularised 

so far, specially from 1980 onwards, 

though they may not be in service now, 

are to be inèluded in the panel. 

Per!ons borne on the panel, are to be 

considered fpr regularisation in 

the available vacancies. 

(iii)For the purpbse of regularisation, 

the upper age limit has to be re-

laxed to the extent of service 

rendered by the Casual Artists. 

One hundred and tuety •da's 

service in the a ggregate shall 

be treated as the service ren-

dered in one year for this pur-

pose. 
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or 
To 

The Director, iordarshan Kendra, 
Ramantapur, Hyderabad-13. 

The Oirector.-ueneral, äoordarshan, 
Mandi House, Copernicus Marg, New Delhi-i. 

One copy to Mr.C.Suryanarayana, Advocate, CAT.Hyd. 

One copy to Mr.N.Bhaskar Rao, Addi. CGSC.CAT.Hyd. 

S. One copycito Hon'ble Mr:J.Marasimha Murty, Mernber(J)CAT.Hyd. 
6. One spare copy. 
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(iv)Till all the Casual Artists 

who have been engaged by the 

respondents have been regularisod, 

the respondents may not resort to 

fresh, recruitment ofsuch 

Artists through Employment Exchange 

or otherwise. 

(v)TiLl the Casual Artidts are regu-

larised, the wages to be paid to 

them should be inaccordance with 

the scale of pay of the post held by 

a regular employee in an identical 

post. The amount of actual payment 

would be restricted to the a ctual 

number of days worked during a 

month. 

In giving the above directions, the principal Bench took into 

consideration the various decisions given by the Supreme 

Court and obeerved that the framing of a suitable scheme for 

regularisation of the Casual Artists as a constitutional 

imperative. 

5. 	In as much as the applicants are similarly situated, 

the judgment of the Principa].4  Bench covers the case of the 

applicants also. Accordingly we direct the reepondentsjto 

extend the benefit of the Judgment of the Principal Bench to 

the applicants also. The Respondents will implement the above 

directions uithin four months from the date of receipt of 

this order. 

(B.N.JAYASIIIHA) 
Vice-Chairman 

(a. N .MURTHY) 
Member (3) 

Dated: 7th June1  1991. 
Dictated in Open Lourt 

av 1/ 	
. creputy Registrar(07  


